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MR. DKPUTY CHAIRMAN: No. 

House is adjourning now. 

SHRI VITHALRAO MADHAVRAO 
JADHAV: Now there are so many 
things to be spoken about. 

, Sir, we have done a lot of progress in 
the atomic energy field. We Slave done a 
lot of progress in (space research. We 
have done a lot of progress in science 
and technology. But we have to do a lot 
in the field of transport, railwaySj 
national highways, all these things. 

Last point, Sir, I would like to 
conclude because I do not want to speak 
much because my colleague, Smt. 
Suryakanta Patil is going to raise very 
pertinent issues of our region. I have left 
everything to her because we come from 
the same place. 

We would like to build this country. I 
want to conclude my speech with a 
quotation from Madam Gan-dhi'g 
speech; 

"We would like to build this 
country in such a manner that if 
India's name is mentioned anywhere 
or if its citizens go anywhere, there 
goes with them a new life, a new 
strength and a new ideology:" 

This is what we want tfnis country to 
be. 

With these few lines I conclude my 
speech, 

The House    adjourned for 
lunch  at  thirtyone  minutes 
Bast one of the clock. 

The Hou&e reassembled after lunch at 
thirty-two minutes past two of the dock. 
[The Vice-Chairman (Shrimati Kanak 
Mulxherjee)  in the Chair], 

 
RE. STATEMENT ON ARTICLE 249 

SHRI JASWANT SINGH (Rajas-
than); Madam, I have to take one 
minute. We would like to be informed 
when the statement on Article 249 is 
likely to be made. The hon. Minister for 
Parliamentary Affairs is here and he can 
inform the House. We were given to 
understand that it would be made at 
2.30 p.m. and were informed ttiat a 
meeting is taking place between the 
Attorney-General and the Home 
Minister. We just want to know when 
that statement is likely to be made. 

 

THE APPROPRIATION   (NO. 4) 
BILL, 1986—contd. 

THE VICE-CHAIRMAN (SHRI-
MATI KANAK MUKHERJEE): Now 
we will take up further discussion on the 
Appropriation (No. 4) Bill, 1986. 
Shrimati Surya Kanta J.  Patil. 
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Pursuance Constitution 

3.00 P.M. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): Let us congratulate her for her very 
eloquent maiden speech. I am only 
wondering why maiden speeches argue 
against the Government but support them. 
That ttiey should explain. 

 
MR. DEPUTY CHAIRMAN:     Mr. Reddy, 

you may continue tomorrow. We are now 
taking up the Resolution. Now Mr. Buta Singh 
to move      the statutory resolution. 

STATUTORY      RESOLUTION      IN 
PURSUANCE OF ARTICLE 249 OF THE 

CONSTITUTION 

THE MINISTER OF HOME AFFAIRS 
(SHRI BUTA SINGH): Sir, I beg to move 
the following Re» solution; 

That   this   House   do   resolve,  in. 
pursuance    of   Article   249    of   the 
Constitution, that it is necessary in. the 
national interest that     Parliament should, 
for a period of     one year from 12th 
August, 1986, make laws with respect to 
the following matters, namely: — 

Public Order (but not including the 
use of any naval, military or air force or 
any other armed force of tlie Union or 
of any other forte subject to the control 
of the Union or of any contingent or unit 
thereof in aid of the civil power) (Entry 
I of List H—State List.); 

Police (including railway and village 
police) subject to the provisions of entry 
2A of List I (Entry 2 of List H—State 
List.); 

Pfrisons, ieformatories. Borstal 
institutions and other institutions of a like 
nature, and persons detained therein, 
arrangements with other States for the 
use of prisons and other institutions (En-
try 4 of List n—State List.); 

Offences against laws with respect to 
any, of the matters in this List (Entry 64 
of List II'—State List); 

Jurisdiction and powers of all courts, 
except the Supreme Court, with respect 
to any of the matters in this List (Entry 
65 of List II—State List.); 

Fees in respect of any of the matters 
in this List, but not including fees taken 
in any court (Entry 66 of List II—State 
List.). 

Sir, in the context of the anti-national 
secessionist and terrorist activities in some 
parts of the country, conccern has been 
expressed in this House as also outside about 
the threat posed to the stability, unity and 
integrity of India and the need to take effective 
steps to meet the situation. There are also 
reports  about  assistance    being 


